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SH THE HICh COURT OF JIDICATURE AT ALL2HABAD
. (LUCKRTYY BENCH)  LUCKNCH,
Colts & pplication No. 4005(U} of 1985,
_ - in Re :
" Writ Petition No. 1441 of 1985°

} &rimaei Malgfi Devi, w/o Sri Shivendra Kumar, .Petitior:
B . 4
o /

' Versuz

The Union of India, through the Gereral Managar, ort
arn Railuay, Baroda Houc2?, Ke2w BRolhi,

The Dviocional Perconnsl ©€ficer, Northern Railesmey,
Divisional Officens Hazratgaaj.!agcknow o

Munshi Lal, adult, father neme Bot known, case of
Senior Pivisional Mechaaical Engi::eer(Dsl.) Northesr
Kailwsey, Moghalsarade.oe _ OppoParti(

3,

APPLICATICN FOR IMIERIH PELSEF._
"’Z:&ci:atm ‘!}ated: 2.4.1928,
Hon glﬂ Mr, Jnsng,ee .S, Mnmed,

Hon'ble Mr, Justice B. Kumar,

~.

(3 .
~

pysC L] &m-
. vy w.
A ﬁ« :zic .’(" ¥ R

e
o I

. Learned counsel for the petitiocrﬁr undertakeo
 to sexve opposite party no. 2 outside the Gourt. The
qffice u.tll ips-ue Dast @s—a’to him for that purposes

‘ indicatix:g
for ordecs
that date,

thereim that tae petition shall be takea uwp
as regards admicsion on 23rd April,1985. T4
if anyome vwho is Junior to petiticmer is

_ t}ork’ixxg as substitute teacher or ;if Sitaram Yadav and
 Bmt. Vidya wati 8ingh who are =aid to be Jumiors to the
petitioner are working im the said institution the
 petiticner chall also be allowed to comtinue as eubgtit
teacher, ; :
- . 20401985,

Scctton Oﬂice}.__57/;7bis

Opying Dcpartmcm
°urt; Lucknow Bene:

g UCKNQW




L0 TE0 BIGH COURT OF SUDICATU OF am& ,

LUCRICY BELCH, LUCRIT.
tirit Potitica Jo. 1@41 1f 1205, I

Srie [alti Dovig aged cbout 29 yesrs, vifo ot’: 8ri .

Ubtvemirs Rucar, Cougbter of 8ri Fabu Il Pitter
ot peesont propidont of Quartor mo. Typa Ilozoqep
Ofcsol Colony, Horthern Bailvay, ogholsarai.
| - Petiticaer 7
Verouo
4. Tho Union of Indioc thecugh tho Goneral ﬁanagero
" Dlorthern Railuay, Barodn House, low Dalhi.
2. Tho Diviaional Parsomnzl Ufficer, Bort.harn Railvay,
Divioional Offi.es, Hagratgenj, lucknow. |
3. unshi I2l, adult, nome pot known, earo of
S8enior Divisional lodhonienl Epgincer (Dsl)p

Eorthern Railway, Noghalsari.
- ee. OppsPartios.

Hcthlp DolleIn g,
g E\gblg ggidwggg&l&ga ,
Tilen L - |
Zosue Do¥icl. :
The interin order shall coniimme tﬂl s:moatcﬁ

or p3dified by & learred gsinzlo judzo.

Mrmey Boteds 3.564935, 0 . o
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CINTRMAL ADMINISTRATIVE TRIBUNAL, ALLAHAB2D
LUCKNQOW CIRCUIT BENCH

Registration T.A. No.1732 of 1987(L)

(W.P.No.144 of 1985 of the High Court of)
Judicature at Allahabad, Lucknow Bench )

Smt, Malti Devi soee Zpplicant
Versurs

Union of India & Others ..... Opposite Parties.

Hon Mr.K.Cbha:va, Member (A)
Hon. Mr.J.P.Sharma, Member(d)

(By Hon,Mr.K,Obazyya, Member (A)

The Writ Patition describzd above o haf

O

re
this Trix®unal under Section 29 of the Administrative

Tribunals Act, 1985 for quashihg the order dated 19.3.85

(4nnexure-3 to the @@ petition) terminati theg services

of the applicant with immediate effect. T

2. When the case was called Shri C.L.SEathi, the

learned@ counsel for the applicant filed an applicetion

parties and

(£

clzim ha= been accepted by the opposit
that the servicszs of the ap:;licant have been regulaffsed
and made permanent, as such he is not precsing the case.
Shri Anil Srivastava appezring on.behalf of the opporite

parties pointed out thét since the applicant has been

e

taken in service, the Transfer Application has bacome
infructuous and he has alss filed an apolication to this
efcect, In the circumstances, the Transfar Application

ig diemiszed 2s infructuous, //

é\\“/(/ww ot —" |

Member (J) ~ Mémber (A)
Dated the 20th Fab., 1990,

RKM
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s verusalof the said letter *ould sho- that
the said SriVathoo 12l had souszht hi. transfer and
azainst the vavancy likely to bs caused dus to the
relsase of thd said Sri Mathoo Lal some corresponlence
ensusd bet.sen the Divisional Jdailvay ana-ar (.P),
Northern dailvay, Lucknow and the Senior vJivisiomal
. Yechani.al Bnginoer (DSL), Vorthern Rail ay,ioghal-

| sarai. Before the rsleass of the said =ri Mathoo Ial
= on transfer the question of fillinz the said wacdney
<z§1 oy a suituble candidate from the eligible localstaff
was considered. The wenior wivisional .echanic®l
Snzineer (USL), lozhalsarai recomnendsd ths candida-
tures of tha petitiomrr on the basis of a prscsdancs
sat in the cass of one Smt. Anjali Jatta, On a cox-
sideration of tha sam the arder for the appointmont

of the patitioner as a substitute teacher vas passad,

rrd

Y .

//4 That the petitiomir ever since her appointmsrt
by order dated 19.83.191 has continupusly been
working as a substitubte t3achsr in grade fs5.330-560.

5. That ths petitionar to her uttar surpriss has
coms to ledrn that opnosite-party no.2 has by a
notice dated 19.3,1985 , a trus cony of vhich is
beinz anmxed as Anpgaurg_no.3 tovthis patition
directed that tne petitionsr bs aischarged vith
imnmdiate efrfect by rsason of the circuzstance that

ons ari “lunshi 1al who vas - arking as a Primlry

School Teacher at the ikail ay ochool, Vardrasi
appaars to have after bsing absent from duty since

16.7.1.82 ranorted for duby now af+ter a lanss of
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about two and a half ysars, Ths order for
dischargs of tho petitionar has bsen aade on the
basis that she is the juniormost subst:tute school

taacher inths Luckno: Divisinn.

6. That to the bast of the psetition rs kno.lad s and
balisf the s2id Jri _unshi Ial is beinz parmittad to
join duty thouzh hma has b-on absent from duty
vithout la-ful authority for & neriod of more than

tvo and a half years.,

7. That tae term 'substitute ' has b-an definad
in purdsranh 2215 of vhuptsr «.XII of the Incian

a8il .ay sstablishm.nt ..anual -hich reads as uncer:-

"Jubstitutas" are persons sngazed in Inlian
rail:ay askablishn n%s on rezulir scalas of nay
and allovances apnlicabla to nosts gzainst

vhizh they are emnloyad. Those nosts may fall
vacant on account of a railidy sarvant bainz
on loave or dug to non-availability of parmarint
or tamorary railidy sarvants and "hich -@nnot

be _mnt vacant."

8., That tha dafinition of 'temporary servart ' is.
contained in naragranh 2701 of ~ection & Chantar

- -

~aITT of the said "anual ' hich r-~ads as under:-

"a t8mocary reilvay servant mgans a rail-ay
sarvant t.ithoub a 1isn on @ permdnent po.t on a
rail ay or in othar admzinistrution or office

undar the «2il-ay 3oard. Thg term dows not
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in:luds casual labour, @ contract or nart tiame
amloyae or an apnrintich.”
9. That narazranh 2318 of the said Jarud@l, in*er
alia , nrovidos that suodstitu*s should bd of ¥ red all
the rijhts and »nrivile~;-3 as may b~ a+aissinl-~ to
tsmorary rail ay sarvant froa tize to tiae on
. comlction of six months conbinuous sarvice.lubstituke

school tidcher Jﬁy,hO'Ezﬂr,bﬂ aft arand tamo.ary
¥ status i’ thay havs put in continuous sarvice
of thrcs months and'théir sarvicas shoul” b= treated
o 2binuous for all nurnosas wicnt Seniovity on their
avprtaal 8 ssacnbion against realar nosts oftwre
sil-ction."
10. That the aailway Bowrd by mwans of lsttar no.
8{"s) 11/82/33/8 cated 12.2.1983 addresssd to
Jareral Lancsars of all Iadian iail'ays and others
has inii-at~d thut in cass of teachirs on comletion
of three mnths Sacvica tamordry stutus may ba grantad

to t12a. The said let-ar r-ads as under:-

Aabs uostiturg- Genant of tomorary status

anfs This Office's letter c¢f avan nuabr dated
B0.1.198 3.

The follo inz may nlrass o3 ad ed at tho andf

of the sacond pra of tha lstter ref ~rrad to

A07e; -

N
"an? in the cas of Taachers, on commlintion
of thran months service.”

\
11+ Thut froa the fucts iricutad asow itp—ould be .

evidunt *aut at tas tics of tas patition rs appointu-nt



as a sub=t:tute teucher as mide by ardar dated
19.3.1281 the suid cri _unshi Lal opoosita-party

no. 3 as orking. It is only ith effsct . fronm
16.7.1982 almost a y-ar subssquart o the petitionors
appointnant that the said Zri f‘unshi Il has b~an .
absant from duty. In the vacancy caut~d dus bo tha
apssnca of oriiunshi Lal from duty ong ri Jita .am
Yidav as appoint=d as a teachar in the .ail ay

Prinory wehool on 30.6.1883.

12. That oma rimati Vidya "ati cinzh as spoin*ad
~ on 17.5.1983 as a t-ach-r a% tha 2ailway Primary
Cehool at Luckno . Tha acadeﬁic qualification of the
said 3at. Tidya Va*i Cingh only VITT Class n@ss. che
: is also apn untrained teecher. The mininum =ducational
qualification pggscribﬂd far gppointzsnt as a tewcaer
is (1) Trained Latriculutq/gyvﬂigher Boondary and (2)

oust ba abla to t ach Class T/Tursery trainad tea ners.

1°. Thut in thg circumstances detailed above and
haviny no other ejually affective and shgedy alternativ
renady the petitionwr seeks to nrefer this pstition and

ssts forth the followinz amonist othsrs,

QU DS;

AL L _

\

(a) Becauss the assumtion in the impuzned order that
the petitionsr is the jupiormo-t oubstitute ochool
Tgacher is factually incorrect and thus anp arcer

for the discharge of the pstitionT ould bs
violative of thenravisions of ~rticlas 14 and 16 of

the von-~titutionof Irdia.
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(b) Beceuse ir view of the circumstarcs that the
netitionsr .as apnpinted as a substitute teacher
“han opmosite-party no.S was corbinuir; on duty, during
his absance from duty , as sho-n in the \rit patition
ors wri 3ita sam Yadav ".as ziven anpointa~rt on
30.8.1983. Thr 'said oita .&m Yadav  ould bs juhior

to the patitiowr.

(c) 5s-ause the imu_ned ordse is c¢lewrly arbitrary and
the potitionar has brsn nickad out for discrimiratary
traatment “hile p r-ons junior to him have bran

reteirad and ¥3& are contiruinz.

vheref ore, it i. resmectfully n ayed thab

this Jon'bls vourt bs pleusad to:-

(i) to iseus a writ of osrtioreri or a rit, order or
direction in the mture of certiorari to wuash the
aptice dabed 19.3.1985 cont@ired in annezure 3 to

the it otition .

(ii) to issua such othsr "rit directionor crder,
incluc

ces of the case this Hon'ble Yourt may concier just
and ronur. , @&@W
vatad Luckno (3e.cBksana)

By B o . alvocate
sarch 23, 198 Counc<l for thn nrtitinon:

inz an order as to zo¢ts vhich in the cir-urstan-

]
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In the don'ble Jigh Gowrt of Judicature at nllahabad.
(Luckno-. 3anch),Lucknow
A1 avit
in

P”tltlon u der «11'%1 le 226 of the
conotl utionof India

ALLAHABAD

‘rit Patition Yo. of 1985

Smt. 1elbi Davi -Petitionsr

var sus

Union of India and othars

Opn-parties

I, Sat. lalti Devi, azed -about 29 years, wife
of ari Saivendra Kumar, daush-er of iri Babu Lal
Fitter abt presest residing at suerter no. Type IT-20-G
Di=sel wolony, Yortharn Rail-ay, k&t/?;bghalb‘arai,

do hereby solsmnly btake odth and affirm as under:-

1. That I an petitioner in the above-noted vrit

petitionand am fu-lly acquainted with the fcts of
the cagm.

N~
2. That contents of paras 1 to Id of the
accompanying pstition are trus to my ovn kmovledge.
Mty o
Lated Lucknow Daponsnt
28.3.1285
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I, the deponent named 2vove , do
hereby verify that contents of paras 1 and 2
arg trus to my own knowledze. Vo part of it
is false and nothing materi@l has been conceal d;
ey iy
Dated Lucknow <8ponant
28.3.1985

so help me God.

I identify tha depona ﬁﬁ; signed in my presence.

(¢ K. Srivaastava)
Clerk to i .“.baksena Advocate

Solemnly aff irmed bafore me on;g:S"S“f(
at H-“‘ga.@ byg-ifalk Per
the deponent vho is identified by i
clerk to Spi &-C. SeWbrreo—

Advocate,High Court, Allchabad. I have satisfied

R % Qas VBN

nyself by exdmining the deponent that he understands
the contents of the affidavit w.ich has beenread out

and explained by ms.

‘ 2 u: kAr \Ale\ONER

High Cou &ﬁ V""Boﬂch)

a”;::: *8:3 g
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Tn the Fon'ble High Court of Judicature at Allahabad

Iucknow Bench, Incknov,

X&x&gﬁEi@xgxsx Writ petition Yo, of 198>
Smt. I'Ialti DeVi,.ooog > ¢ 0 s 00 oobooo.PetitiOner
versus

Union of India and anothers,.,,,,,,,,,;;,Opp.parties

T AmmmweﬁogLﬂw_

NORT HERN RAITMAY

No.803E /6~ chool Teacher Divisional Office
673/ Tucknow Dt,19,8.81,

HNOTICE

Kumari lialti Devi is appointed as a
substitute teacher in grade 25.330=560(Rs)
vice 3ri Fathoo Ial transferred to Horadabad

Divis on,

*  This has the approval of ADRHM,Hovement

be advised,

This arrangement is purely temporary on
ad-hoc basis on stop~gap arrangement and will
not confer any prescriptive right of similar
appointment in futu-g

54/~ Illegible
Copy to:- For Divisiond Personnel Offlcex,
‘ Incknow,
1,Sr,D,K,E,(DSL)/Mughaléarai in reference to his
letter No.DSL/EST/Eins/Admn/Dt,28,7,81,

2,9ri Divisi onal Accounts Officer/Iucknou,

3,%uptd,Bills,

o Tt s .
4, K, lMalti Devi,Casual 3chool Teacher /i

sughaly
. Pescas \

3
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In the Fon'ble High Court of Judicature at Allahabad

" Incknow Bench, Iucknow,

Writ petition Yo, of 1985
smt ,Malti Devi,.oeee  seeee es.s.PELitioNner
‘ versus

Union of India amd aanthers...; veesssssOpp.parties

lam———

Annexure Hoxil___-

IORT HERN RAILI AY
No DSL/MuS/EST/;lns/Admn Sr,DME(DSL)'S office/

Dated 28,7,1981 .ughalsaral.

The Divisional Rly.Manager,
Worthern Railway,
‘Tacknow,

Sub: Transfer of Sri Nathoo lal,School Teacher,

Ref: Your Notice l0,.803E/6-3/School Teacher
" Dated 24.,7.81, i

Please refer to above noted’notice containing
directions for engagment of suitable substitute fram
eligible local staff against t he vacancy likely to o e
caused due to release of Sri llathoo lal,The follovwing
three candidates-have approached in the past for

appointment against thispost:

1,3mt Mithilesh Sexena,

2,8Bm Halti Devi

3. Km, Lakshmi Fautiyal,

Applications of above named staff have been
forwvarded to you vide this of fice letter Ho,J28L/maS /Misc

16 Pt,I dated 22,9,79 for S1,Wo.,1l 1etters.of even no,
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Pror - /4 /)[1

of even Yo,dated 5,7.81 for S1.,io0.3,

.

In thisc onnection please refer to your letter
nugber 803L/6~8/School Teacher dt.20,11,80 vide
which Smt ,Bnjali Dutta was appointed as causual
school teacher @an ad-hoc basis vice 3Smt,S,Marwaha
transferred to Incknow,Prior to this appointment
Smt ,Dutta was vorking as casual teacherwith her
salary arranged through the contributions made

by the guardians,

The applicaat at 31,No,2 above i,e,fu, Malti Devi
alp is working as casual teacher in the ATPS/ifis %
since 1978 with her salary being arranged ‘through
contributions made by guardians,In view of the
precedence set incase of Smt,Duﬁta,it is
recommended that Ka,Malti Devi‘may please be

considered forthe above post,

It isrequested that necessary orders in the
matter may please be issued early so that there is no

delay in releasing Sri Nathoo Ilal.

3d /-
Sr,D, M, E.(DSL)KGS,

True c opy
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In the fon'ble High Court of Judicature at Allahdnd

Incknow Bench, Imcknow,

Writ petition Yo, of 1985
Smt ,Malti Devi,,... veeeee  ees..Petitioner
versus
Union of India and anothers,..........L;9pp.parties'
Annexure No 3
Horthern Railway

No.803-E/6~3/3chool Teacher Div,0ffice,
Incknow ,Dt,19,3,85.,

W 0 TICE,

1, On return to duty Shri llunshi Ial,Primary School
Teacher,Varanasi,whovzas absent from duty since 16,7,82
is posted as Primary School Teacher in #ailway
School,loghalsarai vice Smt,ialti Devi,junior-iost
substitute School Teacher,Moghalsafai who is hereb;,
discharged with immediate effect ,She should hand-ower

the complete charge to Shri Munshi lal,

2, 1mt,Malti Devi is being paid one month salary ik
lieu of notice-period amounting to 4s,909.20 and
compensation retrenchment of Rs.1818;4o payable under
section 25F of Industrial Diséute Act,

pivisonal Personal offiger,

ucknow,

Copy to:-
1,3mt, HMalti Devi,Substitute School Teacher,through
Sr DYE(OSL),H,Railvay,oghalsarai,

2,3hri Munshi lal,School Teacher,



»

a i # /4

3.3r.0.i4,E,(Diesel)/HGS ., He may please arrange to
get above orders served on 3mt,HMalti Devi without
delay and ensure that complete charge is made by

Sat,lalti Devi to Shri Munshi Tal,

4,35r,D,A.0./Incknov for informationa nd arrange

payment for above through S5r D, E,(DSL)/loghalsarai,

85 0800

True copy
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That on the basis of the facts stated and
grouncs raisad in the accompanyinz putition the

appli.ant prays thut this Hon'ble Gourt be pleased:-

(i) topass an ad interim order stayinz the operation
of the notice dated 19.3.1985contained in khs
Annexure noJ3 to the writ petition and restrain
opposite-parfy .2 from giving effect to the saze.
(1i) to pass such other order as in ths circumstances

of the case this Hon'ble Uourt z8y consider just

and »roper. (<:%(§Q L;g X
. : o Qes
| }, @
) /ﬁ

Dated Lucknov (B.C.3aksena)
advocate :
28.3.1985 _ Counsal for the applicant
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(2)
That accordingly notice for the hearing on 23.4.85

with copy of Writ Petition and its accompanying

Annexures asnd of the order dated R-4-85 was served

3e

on OppoParty No,2 through his D,R.M, Office Northem
Rly.Hazrat Ganj,Iucknow , by the husband of the

Petitioner on 4.4.1985,

That on 19-4-.85 the Petitioner moved an gmendment
application as by inadvertsnce certain important

facts were left in the main Writ Petition and tbe

Hon!ble Court has passed order on the said application.

to put up with record on date fixed,

That the petition is fixed for hearing today i.e.
on 23.4.85, and the cagse is listed in the cause list

of 23-4-1985 for hearlnaibﬁ adm1831on.

That this Hon'ble Court hvas granted ad-interim Stay
upto 23-.4.1985 ns the case was fixed for heafing

on 23-4.19856 for admission,

That though the Notice for the date of hearing for
23.4.1985 was servednon Opp.Party Ho.2 on 4-.4.1985
but ﬁé counrter affidavit has been'filed by'the
Opp.Party No,2 in connectlon with the Stay order

passed by this Hon'ble court on 2-4-+985

That the Petitioner has been working as substitute
teacher since 19-8.1981 and prior to that she was
working as casudl teacher in the same railway School

at Moghal Saria since 1978 continuously,

That there are three teachers in the Northern Rly.

Schools of Jucknow Division who are junior to the

p_etitionér as it is apparent from the detzils given

as under S

LSk



A . | - (3) % _ )

Neme of teachers Date-of sppointment Pace of

Posting,

1.S!an. Malti Devi 19-8-1981 - Moghalsard
(petitioner) ‘ Rly.sSchool

o, Smt. Monikae Mathuy 95.2.1982, Faizabad Rly.
. : : . School

3.8mt, Vidyavati Singh  17-5-1983 Incknow, R1y.
| - 8chool

4, Bri Sita Ram yadav 30-6.1983, - Varasnasi Rly.
_ ' - School

e —. .
9. That &nt Viyavati Singh,ighot only junior to the

. petitioner,she is also an untrained and only VIII yfm

5' | | Class passed - Rly.techer,while requi'éte educational
qu . ification af for a Rly. teacher i‘s trained and
matriculate or Higher Secondary ﬁ‘; ‘able to t'eé,ch
C aéses— I to VI. Nursery trained teachers and |

PJT.I, are not eligible,

10, 7 at Smt."Monika Matl;lur,iworkingas substitute tescher
TE Falzabad Rly, School,who is junior to the petltloner
nas filed a Writ Petition No,880 of 1984 in thJ.s

on'ble Cgurt against her temination order from

- ' y.teacher and this Hon'ble High Court has granted

’k‘ v ‘d.inte'rim stoy on 17-2-84 till the decision of her

it Petition,

"11,That the Wnt Petltmn of the’ petltloner is fixed
for adm:.ss:.on on 23-4.1985 i,ed today x]a: eand the

stay has ’peen grahted by the Hontble Court&only till
today i.e, upto 23-4-1985,But due to strike of the
Clerical Staff of this Hon'ble ngh Court of mcmow
Bench the flle of the writ Petltlon and proposed
e.mendment application may not be ava.ilable to this
Hon'ble _cdurt,;but for ends of justice the ad-interim
stay granted to the petitioner will be ending today
on 23.4.1985 deserves to be 'extended further till

| the decision of the Writ Petition,

1
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(4)

refore,it is most reSpecthIQ,prayed that
on the| basis of facts a.nd circumstances mentioned

in the apﬁlicatioxé of the petitioner, for ends of
Stay
justice,ad-interim/ gra,nted by this Hon'ble Court

3-4-1985 may gracigusly be exented till
the petitioner

the decision of the Writ Petition and/be allowed 1

upto

to continue to work as substitute teacher in the

R1y.School Moghal Sarai ,v%here she has been working

Dated 23-4-1985, . :
-Gounsel for petitioner,
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I identify the
deponent who has.
signed before me,

L Ce

(C.I.Sathi)
Advocate
23-4.1985,

 sup

" Cou
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L%/

THE HON'BLE HIGH COURI UF JULLCATURE AT ALLAHABAD,

Writ Petition No,1441 of 1985 N

/SA

"[ .““‘“"’\ ) y
S i : "\"‘?’\ 1985~

Al'}?lD VIT
8/
| HiGH cOuRt
3AU.AHABAD
smt, Malti D'evi 'a,,\'cg-.------—-{----Petltloner
: . Q,‘ . Y
e .
Union of Indie & others.-«--------Cpp.Partyes.

Figed for 23-4-1985,

Affidavit,

I, Shlvendra Kumar,aged about 30 years ,son of Sri

Mot Lal, B/0 363-Talab Gangni Shukul,l.ucknow ‘do hereby
s0lemnly affirm as under :-

14

That the deppnent is husband of the Petitioner

Sit, Malti Devi and is doing Pairvi of this case and

knows its facts as deposed/herein

2|

That the application accompgying with this affldavit

has been read. by the deponent who under stood its.
coptents,

.
11(

kno
No!

- That the contents of paras No's,2,3,4,5,7, and

~ of the accompanying appllcatlon/\
postions in bracKets)[are true to the personal

wledge of the deponent and the contents of paras
5¢1+6,8,9,10 and 1i(portion) without brackets)mexis

a'r% believed to be true-on the basis of the record.'

Iug
Dat

S ‘%}Qv‘zﬁx&m R\mué),__.— |
know - Ieponent, |
ed 23-4.1985,

Verification,

I, the zbove named deponeﬁt do hereky verify

that the contents of paras Nos,1to 3 of this affidavit

are

Ben

true my own knowledge,nothing material has been
pressed and nothing herein is false,s0 help me Gode

Signe@ and verified on April 23-4-1985 in the
rt compound of the Hon'ble High Court of Iucknow

ch o I11 Cknow. ""Zg\,v‘ \rev\aw K\& . .
' Deponent,

Solemnly affirmed on 23-4-198@. . =3 MM
atlelye a.m.,‘pﬁﬂ; by Sri i KRR Shlvendrakumal/'\
AdV cate. Qltrm e v P ora~~

understan ds,b

ove

I, haVerﬂ atlfled mysif hat the deponent
is affi dan)&*bmléh have: been read

and explained by me,

befire me who has been dentlfled byoyl Ce Lo Sathi,
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IN THE HON'BI& ﬂlhn CounT ve JU L CATU AT hLLﬂnADnD,

LUQKNU BuNCH LUQLNU:.

Writ petition No,1441 of i9Bo, g

B

'Smt, Malti DEVi =-==ac-wmm-ce-e-w  Petitionér.

Versus -
Union of India & otherse-=cceceeeaa-- Opp.Parties.

Fixed for 23-4.85 by the Hon'ble Court.

Per order of the Hon'ble Hngh Gourt

dated 2-4-85 Yor hearing of the case on 23-4-8Y,

& Dasti Notice gl ong with copy of the Wwrit

Petition and its acéémpahying Annexures and of
order of the'Hoh‘ble Court.dated 2-4.85 ﬁas
served on Opp.Party No,2 through HKis D,R,l.
office , Northern Railway, Hazrat Génj.Lucknow
by the husband of the Petitioner sri shivendra

-

Kumar on 4.4.85,

Recelpts of the Dastl Notice and copy

of the orders of the Hon'ble Court dated 2eda 85

‘are being filed herewith in original. AffldaVlt

of the husbund of the petitioner regarding
service of the Dasti notice and order of uhis

& on 19 -Y-857
Hon'ble Court dt, 2-4-85 is belnb flled sepratelﬁ
along w1th an asmendment appllcdtlon for certain
amendments prpposed to be made in the Writ
Petition of the Petitioner,

s TSI

Counsel of the petitioner,

Dated 19- 4-1985.

&s@k
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" Learned Counsel for the pétitioner undertakes to

é%rve.oppoaite'party no.,2 outside the court. The

e

office will ngESue Dasti notices to him for that.
purpose indicating therein that the petition shall :
© be tgﬁén up for orders as regards admission on
23rd April, 1985, Till that date, if anyone who is
Junior to petitioner is working as substitute
teacher or if Sita Ram Yadav and Smt.Vidyawati Singh
who are sald to be juniors tovthe'petitioner are
~ working in the said institution the petitioner
. B shall also be allowed to.corbinue as substitute
teacher, - - ,
| Sd/- §.5.Ahmad, J,

| | ' 8d/- BoKumar, J,
| : o~ o Mol ey
2o That accordingly notice for the hearing on 23 04,85

with copy of writ petition and its accompanying
kgtpgzgﬁrgs and of th?uprder dtf 204,85 was served on

opp.party No.2 through his D.R.M. office, Northern

Rly., Hazratganj, Lucknow, by the husband of the

petitioner on 4,4,85,

3; That by inadvertance cerfain:im@ortant:facts are

not mentioned in fhe Writ petifidn and some typing

error also océured and this has made it necessary

to amend the Writ Petition as followss-

. (1) That at the end'of para no.2 of the Writ
';a;;fﬂ§ff’ . Petition it 1s necessary to change the fullstop

‘,~J'~ : into a comma and thereafter to add " right

LT - upto her appointment as sulf titute school

teacher by order dt, 19.8.81 aforesaid.,

contd,..3
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3.

' (2) That at the end of para no, 4 of the-Writ

. v
Petition thefollowing sentence is necesary
to be added " In this way the petitioner has
.been'alteachér employee of the Railway'school
at MbghalSarailcontinﬁously from 1978 till this
~ day, in the same school at Moghalsarai."

(3) That after para no, 11 of the Writ Petition a

new para 11-A is necessary to be added as follows:-
"31-A, That one Smt. Monika Mathur wife of Sh¥f
J.C.Mathur has been appointed as substitute
teacher on 25.2.82_whovhas beenworking at present
at Northern Railway school Loco Colony; Falzabad,
She 1s thus junior to the petitioner, She has filed
" a Writ Petition No,880 of 1984 in which she has

challenged notice of termination of her service,.

In any case the principle of first come last go
should have been applied by the Rly.Authorities.

In the last portion of para no.12 of the Writ Petition
it is necessary to change.-
" ig (1) trained matriculate or Higher Secéndary
" and (2) must be able to teach class I to V/
Nursér§rtrained teacheﬁ‘
into k‘
‘Eiéf (1) ta;héd-mafriculate or Highif—ﬁf?ondary
(11) able to teach classes I. toVglursery Trained
. Teachers and P,T,I. are not eligihle.“ |
as provided in the letter No, 220—3/1408~XVI-Rectt (EVI)
dated Oct., 17, 1981 sent on behlaf of Genera]. Manager,
(P) Nbrthern Railway to Divisional Railway Managers,

'ﬁkxtnxh Northern Railway

DLI-ALD,MB-LKO-FZR-BKN & JU, copy of which is filed

herewith as Annexure 4°‘(%ijt—kyﬁtpahﬁ“1::ﬁn1
. . ' t.d.'.4-'
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5e  Thata fter para no.12 of the Writ Petition

" one new para 12-A 1s necessary to be added

as followsi-

¥ 12-A, That the petitioner isva"trained
| teacner. She did her B.A, in 1975 and
B,Ed, in 1977 from Gorakhpur Univensity.
The coples of said degrees are filed
;herewith respectively as annexure no.5
4 and 6 to the Wpit Petition."

WEpve. *ﬂ@%%bm&%

‘MWMM
ek

Mogha],s aral C ) ' /Y(szérﬂ@&(,
PETITIONER,

Dated. \S‘tfzﬁfu, 1985, |
VERIFICATION |

Malti Devi, the above named petitioner do _
hereby verify“that the contents of paras no.3(1), 3(2) and
3(5) are true to my own knowledge and, those of paras nos.
3(3) and 3(4) are believed by me to be true on the basis
o} record and those of para 2 are belleved by me to be true
on the basis of information recelved from my husband, ‘
Sri Shivendra Kumar who 1s doing: Pairvi of the case dn By

behalf, )
Signed and verified this} ~Kday of April, 1985 at
my residence in Mbghalsarai.

PETITIONER



.  IN THE HON'BLE HIGH COURT OF JUDLCATURE AT ALIAHABAD
¢ : LUCKNOW BilNCH , LUCKNOW, |

Writ Petition No,1441 of 1985,

- Smt, Malti Devi R L Petitioner
Versus, R
Union of India & others-=--n-cuaa.- Opp.Parties,

ANNEXURE, No,4,

.Copy NORTHERN RAILWAY,
C : - eadquarters Office
| No.220-F/1208-XVI-§$_gtt. gaiogaamgse," ’
| (5V1). New Delhi, | |
» Dateds Oct, 17,1981, - :
The Divl, Railway Managers, : -
Northern Railway,
o~ mo AIID. I\Bo :_[llioo FZ__&A Bm & J‘Uvo' T
" . Sub; Substitute Teachers Grade Rs, 330-560(RS)
working in Railway Schools over N, Railway.

A written test for recruitment of Assistant Teachers,

Grade Rs,330-560(RS) to fill up the vacancies in the
Primery Schools is scheduled to be held on 1-11.1981,
It has been decided that those working as sulstitute _
‘teachers and were in service on 31-12.1980 irrespective of
their length of sevice may be directed to appear in the
written test on 1-11-81 at Centre No,1 (Northern Railway,
‘Headquarters office yBaroda House,Annex No,1l, New Delhi),
along with and indentity slip giving particulars duly
"signed by a Gazetted Officer,provided they possess the
‘minimum prescribed educational qualifications for the
said post., The minimum prescribed qualification for the
S | post of Assistnat Teacher , Grade Rs,330-560/ RS ares
{i}Prained Matriculate or Higher Secondary (ii) able to
; - tesch Classes I to V . Nursery trained teachers and
A~ ? ' p,.T.I. are not eligible, 4 list of substitutes directed

to appear for the said post may be sent to this office
through a special messanger or & Regd. 4/D addressed to
¥iss, A.Bakshi »A, PO, (W), s0 as to reach this office

, - tifest by 28-10~1981. - |

N

s

L S - ( M. P, SHARMA )
& For Genéral Manager(P)..
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IN THE HON'B LE HIGH COURT OF JUDICATUB&AAT ALLAHABAD

- } T —— - J . .
t o3 ofggEO i, e
~Tigs . e
Qﬁ?@vﬁ“\/: - .7 3
‘;T\ﬁ-co;;‘v ‘
8 I&\HABADE_;;@
PN
- 1 *.[\7\_\'
\3;\ R ‘ISIQ o av
Smt, Maltl DevA  eeeee  eeees ess. Petitioner
o | Versus \;// |
Union of India through Genera 1 Manager,
Northern Rallway, Haroda Hous&, New Delhi .
and oth_ers; : eosvso 7 eeeee - Oeeee OPPOSite Parties
L S o
_ ~ AFFIDAVIT Fixgd for 23.4.85
I, Shivendra Kumar aged about 30 years, son of
~ sri Moti Lal, resident of 363, Talab Gangni Shukla,
> R
Lucknow do hereby solemnly affirmjas unders-
1. That deponent is husband of the petitioner Smt,Malti
| Devi and 1s doing Pairvi of this case and knows 1its
' .« * facts as deposéd to herein,

2. That an amendment épplicafinn is being ﬁzoved on
'behalf of the petitioner to make certain necessary
amendments in the writ petition, The deponent hés
read the contents of the said application and has

understood the same,

2jf 8, That the contents of para no.2 , 3(1),3(2), and 3(5)
of the sald application are true tt‘)_the.p'ersonal |

knowledge of the deponent,

4, . That the contents of paras nos. 1, 3(4) are believed

by the deponent to be true on the basis of record, and

5. That the contents of para no, 3(3) are believed by
the deponent to be true on the basis of information

received in the office of Divisional Railway Manager,
Northern Railway,Hazratganj, Lucknow, A vermdare, Kumary

Lucknow, Dated: !9 April, 1985, DEPONENT,

L=



I, the abowe named deponent do hereby'verify that

‘theoontents of para hos; 1 to 5§ of this

affidavit are

true to my om knowledge’ ’ nothing’materiai has been 7

éuppressed and nothing herein is \lfals €,

So help me God
‘/\

Signed and verified on April |9 io8s £l iag ik
- Signed and ver _on Apr ‘ i—n—-th-e—ee’cw%—
Y51 il Cormprracanci \— -

before me,

Solemnly affirmed on |q. H- %S

DEPONENT -

I identify the deponen’t' who hes signed

Advocate

S

at @ cda..m. /Dol by Shri Shivendra Kumar

before me who has been identifed by Sri
N.S., Chaurasia, Advocate,

I have satisfied myself that the

-

IS deponent understands the contents of

e

and explained by me, .

(™

this affidavit which have been read over

Isva

€
F . v, vi‘bi\ A 1
‘ - {HIBSIOMER |
; I ’;‘Lbﬁi
; Sasw bL 2, .
. D.G%} % 2
Date... \Q\ L’ %
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IN.THE CENTRAL AL IVISTRATIV “RIBLIAL
'T?””f" RENCH .
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“L_ ' Wh{eregs/thesmarcmm iy noted RN has been tranSIerred

; by L under The p:cy151on}of the Acdministrative

: ?ribuna;.actszli of 1985 and registered in this Tribunal as above.

f o R “*(i}f . ' vi’ ‘ ' CT s

b _Writ Peition N‘)‘ } “ NE| ‘7;;) t’;:*‘unal has: fixed date of IR

. , . . -]

f ot dppo, of s Court of = o 1990 The hearing -

L o 'C%themuﬂer.’ VS T

} _arising ogt of ordeér dat ed It no uppeérunce is, made on your

: . pessed by 'behalf by ymur some one duly authom,éed
- :'+o Act 2nd- piead on your bOhalf <

.Gviﬁei/

[ : ——
. i - i . ’ : .
The matter Wlll be herd and: d@cLﬁed. in. your gbsence.
,he Tribunal tihls - . o y

given under’my h;nd seal of
‘1‘9,\;. K o f;

" day of : , | | o
(;ﬂ~\-j%%?f§3/ _ ) JEPUTY REGISTRAR - "
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T THE CENTRAL AOVINISTRSTIVE TRIaaL 4 {g
CALLAHASAD 3E70H p
41l2habad=7%1 ~1

]
[a3=!
L—\U’

23-A Thornhill Rc )
L ﬂol:‘lc,iwu &‘"32 of A0

crr/a11a! ud\x\ ?>°é~'?¢&e S e,

- No,

o {333 ' .
Bt Dova : APPLT DANT!S)

R R e O )

|
—remrwne v G

il
- VES3US
© RESEONDENTES:

‘ _ lmiam of Znddo - REseE -

e T A TR T L e

'~ Lo ¢ “}s:ﬁ Bocwaxmab Advocato, Luct:nw Sldol Gou

, Erohkno,
2- GhisE Standing caumsel {C.G. ) Ia.ckn:m ﬂ:}.gh Court

.
‘ =shnov.

Wherea E?azgéjq1na 1ly noted cases has heen transferred by
JO . .
, Un;eL tre PLov1s1on of the

1Llounal poi XI I of. 1”?5 and registered in this~Tribu19l

B e

" Administrativs
. as zhove, ' ' . :
U ‘—.—_;‘i(‘. "_{{.%a T : ) ) R . . . ) . *J
¢ ihe Tritunal has fixec date of . ‘
B, '
12"'&999 1933 ¢ The

at Ganchi
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>
* of *the Lucknow High Court, Lucknow

hearing of bhe mat ter
e A o A AR B £ R e R R i R Shawan; Jpp, Residency, Lucknow,

If no cppearance is mads’ cn your

nIR WM K,

behalf by your mame one duly authorised to

L TR W . R ML R TS TR AL RS TN T . S e

f
! ' 5
! ' '~§ act and nizad on your behalf
i S g S TR AT LM W VAL 2 et B S v-m*mL.‘ﬂ v
P . " , o )
p e motter will oe heard and decided in your absence, .
! , . e
;i . I
" | ' | 25¢th
Given under my hand seal of the Tribunal this ___  7V"0
, . August ‘ o 8
SBY O e 1989, ) -

i .
- . zinesp/
dinesn
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o Epplication for Hmsp@@ﬂnm

' To,
» 'The Deputy Registrar,

P e e aaad sy

3
+ High Court of Judicature at Allahabad, (e :
i { Lucktnow Bench ) Lucknow. : =i
! Please allow inspection of the papers pass ed below. The ap “ivbatlon is urgent/
» ordinary. The applicant is nota party to the case. ‘
Jt Fuli particulars| Name of !
Full Descrip-| Whether case | papers of which | person who | If apphcant is Oﬂice. report
tion of case pending Inspection is | will inspect | not a party rea- and ‘order -
. or decided |- required record | son for inspection m
\:li _i). )t . - ‘; . ‘ |
é‘ ‘ {:}\; m '
. & ', {Office report
i N : N E e
‘I' é 2 ‘1.1‘ 4’ Z"“"’j
7 “ glf _(5 ; Ord f\;
i ’ 7 : - rder for-
5 % <2 £ g —6 > Inspection
LAY «) __ﬁ - o @ .
o , ﬁ. N '% s I - b
A P g 3F | ¢ . !
~y = f)j‘ <, ,; ey . :
L 13 § e - T E”‘ Deputy
f\;,};: ~ S ' U 3 ‘ Regisira
sles | < s T
Z 3 Rl >
Z ll -+ ' . Date )
1 w
Tl L
Y |
4 | |
| Mgh LSl
i i . | R I%Wm
Date | ] 7 ‘ O \N/(K " « Signature of applicant or his
| v v Q'{ *'UL ‘ Ad_voeate
Insplectiem commnuced at n! g ‘
) I, - L’“ U > l CU ) ::
Inspectiom concluded at ’ |

Inspect:o:) fee paid by the applicant

h
i

Addltxonal feeif any A,

:‘ | \',‘ﬂ@( | \\7\\{ | i
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CENTRAL ADMINISTRATIVE TRIBUNAL

e CIRQUIT BEECH LUCKNOW

T
j - Todo W0.1732 of 1987 (T)
; (WoPo 10,1441 of 1985)
% Smt, Malti Dovi  eeeeos Applicant.
. Versus
} : 5; ﬁnion of India & Others cescos Respondents,
Hon'blo Mr. K, Obayya, AoH.
'; Hon'ble Mr, Japg Sharma, JoHe ‘"
T The applicant's counsol Dr, Celes Sathi did rct pross
’//Egiii?fsgifor #pplication received from tbolﬁon High Court
; ;;//'Hndet.ghction 29 of tho Act, ‘ﬁho has suhmiﬁ?od an applicaticn
// - (( bLu ng that horclaim has becn accepted by th ',e respondents
| {! ﬂhr@ anil Srivastava

21 .
\\ k\» at:d sho has boon given rogular scervice,
\fot the respondonts points cut that the Transfot Application

has b come ‘4{nfructions and ho moves an appl}Cation to that
The Transfor Application is dismisgod as infructnous,

foecto
$4/=  sa/h
| el »C BN
” “;\ \ -
N * . [ .
AL )
4 // %rue Copy // o
i U . \\
" ‘ . ) & 4 o A \
| t:7.9-74 o Meputyeo o \
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